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(By Hon', Mg, S. Biswal§, Member- 2.)

In this applicdffion, filed under sectdon 19 of

the Admi¢is rative‘Tr: unals Act, 1985 the agplicant|has

sought the ollowing
/ ' (1) quashing thé order dt. 29,12.92 (annexure~12
)i cancelling the examiJation and
rder dt. %’.12.92 reverting the Qetitioner
annexure-yL3 to the 0.A) and
(;i) direct%onito the respondents for |giving Fll
the beﬁefﬂts and priviledges OV ghe post| of
Chargeman||{r. *‘B* as if no such dancellaftion

> : order dt. |R9.12.92 was passed.
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2 The etitionerjwas initdaly engaged a$ a Khallasi /

on 02.12[.75| in the scéle of Rs. 196=232/-. A$ a confiirmed

| railway lemployee belol ing to s/C catégory, when he was

working @s Skilled chanic Gr. I, he was placed gt the
provisiohal| seniorty Qjist of S/C empolyees ip skilled
Mechanids Gp. I at| Sl{jjNo. 1 alongwith two others. dn

|
31.08.,92 he| thus becaﬁe eligible for sitting| for the

exam and vila-voce| te$k fop Chargeman Gr. 'Blin the
scale off Rs|, 1400-2300)/- which he awailed on|15.09.92

(written) and 13/15 O

S

ober, 92 (viva). He WKS accondin=-

gly promoted to the gikde of Chargenan Gr. 'B' as.per

promotidn order dt. 28.10.92. He took over the charge of
pronotignall post on é sane day and recievefl the pay
for thelno h of Novefber, 1992.>On 29.12.92 The Chief
Works Manager (reépo: nt ﬁo.‘4) informed vifile letter
dt. 29.12.92 that botH the result of the saifi pretest and
theppﬁmﬁoﬁrnn order d:. 23.10.92 stood cancellled and

///n the app]icant'was;reﬁirted %
{
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? and theid objection de@ided was not over nor completed;

In the seniority dﬁ. 2f8.06.91 which is of earflier date

the name |of seniAré (R#j Nath) were totally pLitted. The
respondents [also submihted‘that two posts of Sl/c andione
and one general and asflper formula 3 §.C and B gener&l
senior mgst empolyee ﬁere called for selection. However,
the name |0of the seqio# most employees were leftON;nd

juniors were called fo selection . The named of 4 sjch

seniors to the applic%pt including 2 s/cs weﬂb thus

omitted ﬁroT the list Pf candidates for seledtion test.

-

onditions of a valid fest 1li

6e Il view thel|promotion exam was heﬂd without
fulfilling all the pr:¢

| .a valid gen orlty llst and even the promotior erder was

kept provisional. Thei:ase cited by the applicant is out

Corn [e

of laath. we therefoid| find no reason to intgrfere with

the orders dt. 29.12.%2. The O0.A is dismissed.

7. There will be mb order as to costs.
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